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TAMIL NADU ACT NO. 14 OF 1982" 

THE TAMIL yTADU PR.EVENTION OF DANGE- 
RG U S  ACTIVlTi'ES OF BOOTLEGGERS, 
DRUG-OFFENDERS, GOONDAS, IMMORAL 
TRAFFlC OFPENDERS AND SLUM-GRAB- 
BERS ACT, 1982. 

[Received the m e ~ z t  of the President on tke 12th March 
1982, first ptrblished itt the Tamil Nadu Government 
Gazette Extmoi*di~;mry on the 13th March 1982 
(Masi 29. Thi~nrnathi, Th iruvalluvar Aandu-20 1 3) .] 

An Act to provide for preventive detention of bootleggers, 
drug-ofinders, goortdas, immoral traffic oflenders and 
slum-grabbers for pre ~enting their clangerous activities 

1 
pre-judcial to the mainianance of pdl ic  order. 

W ~ R B A S  public order is adversely affected every 
now and then by the daqgerous activities of certain 

I persons, who are known as bootleggers, drug-offenders 
pondas ,  i m o r a l  traffic offL nd. rs and slum-grabbirs ; 

AND W ~ R B A S  ha ~ i n g  regard to the resources an 
influenceof the persor s by whom, the large scale onwhich, 
and the mznner in which, the dangerous activites are being 
clandestinely organiscd and carried on in violation of 
law by them, as boot-leggers, drugoffenders, goondw 

traffic offtnders or slum-grabbers in the State 
of Tamil Nadu, and particularly in its urban areas, it is 
necessary to have a special law in the State of Tamil Nadu 
to provide for preventive detention of these five classes of 
persons and for matters connected therewith. 

\ 

BE it enacird by the Legislature of the State of Tamil 
Nadu in the Thirty-third Year of the Republic of India 
as follows :- 

rt title I .  (1) This Act may bs called the Tamil NaduPreven- 
Int and tion of Dangerous Activities of Bootleggers, Drug imence- 
rt. offenders, Goondas,Immoral Traffic Offenders :and Slum- 

grabbcr~, Act, 1982. - 
$\!v Stcrt\*\\\t8\\r Ot\ji*~-ts .;iz\f Reasom s~ T~lmirM&$~ G~~ 

W )  (#I tel l*  I (r( i  lntttl i t t i l l  v. i!;tfcd tllc 10th Fcbruai-y 1982, pat 
f&%nltRft I .  pn)(nr t 1 1.1 

I 

J" 
3 
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(2) It extends to the whole of the State of Tamil 
Nadu. 

(3) I t  shall be deemed to have come into force qn 
the 5th January 1982. 

- 2. In this Act, unless.the context cthcrwise requiresr Definition. 

(a) "acting in any manner prejudicial to the 
maintenance of public order " means- 

(i) in the case of a bootlegger,when he is engaged, 
or is' making preparations for engaging, in any of his 

'activities as a bootlegger, which affect adversely, or are 
likely to affect adversely, the maintenance of public 
order ; 

(ii) in the case of a drug-offender, when he is 
engaged, or is making preparations for engaging, in any 
of his activities as a drug-offender, which affect adversely, 

are likely to affect adversely, the maintenance of public 
otder ; 

(iii) in the case of goonda, wh:n he is engaged, 
'ar i s  maRing prepzrations for engaging, in eny of his 
activities as a goondz which ?.ffect s.dversely, or e.re 
likely to affect adversely, the maintenane of public order; 

I .  

(iv) in the c u e  of an immoral traGe offender 
when he is engaged, or is making preparations for engag- 
ing in any of his activities as ati immoral traffic offinder, 

affect adversely, or are likely to affect adversely, 
the maintenance of public order ; 

(v) in the case of a slum-grabbcr, when i ~ e  is 
engaged, or is making preparations for engaging, in any 
of his activities as a slumgrabber, which affect adversely # 

are fikely to affect adversely, tho mcintenanc,: of public 
order. 
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Explanation.-For the purpose of this clause (q), 
public order shall be deemed to have been affected 
adver sely,or shall be deemsd likely to be affected adversely, 
inter alia, if any of the activities or any of the pereone 
refexred to in this clausc(a)directly or indireotly,is causing 
or calculated to cat se any harm, danger or alarm or a 
feeling of insecurity, among the general public or an 
section thereof or a grave or widespread danger to li e 
or public health ; 

tY 
(b) "bootlegger" means a person, who distils, manu- 

facture~, stores,transport s, imports,cxporl s, sells or distri- 
butes any liquor, intoxicating drug or other intoxicant in 
oontravention of any of the provisicns of the Tamil Nadu 
Prohibition Act, 1937 (Tamil Nadu Abt X of 1937) and 
the rules ,notifications and orders made thereunder, or in 
oontravention of any other law f ~ r  the time being in for-, 
or who knowing13 expends or applies any money or 
supplies any animal, vchicle, vessel or other conveyance 
or any receptacle or any other material whatsoever in 
furtherance or support of the doing of any of the above 
mentioned things by or through any other person,or who 
abets in any other manner the doing of any such thing ; 

(c) "d1:tcntion order" means an order made under 
section 3 ; 

(u) ''detcnu'' mcanS a pcrson detained under a 
detention order; 

(e) "drug-offcnd.:r" means a pzrson who manufa- 
cturzs. stocks, imports, expoits, sells or distributes any 
drug or cultivates any plant or does any other thing in 
contravention of any of the provisions of the Drugs aod 
Cosmetics Act, 1940 (Central Act XXIII of 1940), or the 
Dangerous Drugs Act, 1930 (Central Act I1 of 1930) and ' 

the rules, notifications and orders made under either Act, 
or in contravention of any other law for the time being, * '  

in force, or who knowingly expends or applies any money 
in furtheranc~ or support of the doing of any of the 
above mentioned things by or through any other person, 
ur who abots in any other manner the doing cd any sua 
thing ; 
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Cf) "goonda" means a person, who either by him- 
self or as a member of or leader cf a gang, habitually 
commits, or attempts to commit or abets the commission 
of offences, punishable under Chapter XVI or Chapter 
XVII or Chapter XXII of the Indian Penal Code (Central 
Act XLV of 1860) ; 

(g) "immoral traffic offender" means a person who 
commits or abets the commission of any offence under the 
Suppression of Immoral Traffic in Women and Girls Act, 
1956 (Central Act 104 of 1956) ; 

(h) " slum-grabber " means a person, who illegally 
takes possession of any land (whether belonging to Govern- 
ment, local authority or any other person) or enters into, 
or creates illegal tenancies or leave and licence agreements 
or any other agreement in respect of such lands ; or who 
constructs unauthorised structures thereon for sale or hire 
or gives such lands to any person on rental or leave and 
licence basis for construction or use and occupation, of 
unauthorised structures or who knowingly gives financial 
aid to any person for taking illegal possession of such 
lands, or for construction of unauthorised structures 
thereon or who collects or attempts to collect from any 
occupier of such lands, rent, compensation or other 
charges by criminal intimidation or who evicts or attempts 
to evict any such occupier by force without resorting to 
the lawful procedure ; or who abets in any manner the 
doing of any of the above mentioned things ; 

' ( i )  " unauthorised structure " means any structure 
constructed without express permission in writing of the 
appropriate authority under and in accordance with 
any law for the time being in force in th: area concerned. 

3. (1) The State Government may, if satisfied with p,, to make 
respect to any bootlegger or drug-offender or goonda or orders detain- 
immoral traffic offender or slum-grabber that with a view ins  certah 
to prevent him from acting in any manner prejudicial persona* 
to the maintenante of public order, it is necessary so to 
do make an order directing that such person be detained. 
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(2) If, having regard to the circumstances prevailing, 

or likely to prevail in any area within the local limits of 
the jurisdiction of a District Magistrate or a Commissoner 
of Police, the State Government are satisfied that it is 
necessary so to do, they may, by order in wrting, direct 
that during such pzr od as may be specified in the order, 
su:h District Magi strate or Commissioner of Police 
m ~ y  also, if satisfied as provided in sub-section (I), exercise 
the powers conferred by the said sub-section : 

Provided that the period specified in the order made by 
the State Government under this sub-section shall not, 
in the first instance, exceed three months, but the State 
Government may, if satisfied as aforesaid that it is necessary 
so to do, amend such order to extend such period from 
eiime to time by any period not exceeding three months at 
any one time. 

(3) When any Arder is ma& under this section by 
an officer mentioned in sub-section (2), he shall forthwith 
report the fact to the State Government together with the 
grounds on which the order has been made and such other 
particulars as, in his opinion, have a bearing on the matter, 
and no such order shall remain in force for more than 
twelve days after the making thereof, unless, in the mean- 
time, it has been appzoved by the State Government. 

4. A detention order m&y be executed at any place in 
the State in the manner provided for the execution of 
warrants of arrest under the Code of Criminal Procedure, 
1973 (Central Act 2 of 19'74). 

5. Every person in respect of whom a detention order 
llas been made shall be liable- 
(a) to be detained in such place and under such condi-' 
tions, including conditions as to maintenance, discipline 
and punishmert for breaches of discipline, as the State 
Government may, by general or special order, specify ; 
and 

(b) to be removed from one place of dt.tention to 
another place of detention, within the State by order 
of the State Government. 

6. No detention crder shall be invalid or inoperative 
; merely by reasolk-- . . . ,  

(a) that the person to be detained thereunder, 
though . - .  ~ ~ i r h i n  rhe Scrs, is outside the limits of the 
tXw#a1 ,~~rrisJi,-:i.'~~: :bz ,?5i"cp mb - rkn 8 0, *. 
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(b) that the place of detention of such person, 
though within the State, is outside thc said limits. 

7. (1) If the State Government have, or an officer Powers in 
mentioned in sub-sect ion (2) of section 3 has, reason relation to 
to  believe that a person in respect of wlwm a detention absconding 
order has been made has absconded, or is concealing persons. 
himself so that the order cannot be executed, theen the 
provisions of sections 82 to 86 ( b ~ t h  inc1usivc)of the Code; 
of Criminal Procedure, 1973 (Central Act 2 of 1974) , 
shall apply in respect of such person and his property, 
subject to the modifications mentioned i n  this sub-section 
and, irrespective of the place where suc!~ person o r d i n d y  
resides, the detention order made against him -hall be 
deemed to be a. warrant issued by a competent Court. 
Where the detention order is made by the State Govern- 
ment, an officer, not below the rank of District Magistratc 
or Commissioner of Police authorised by the State Govern- 
ment in this behalf, or where the detention order is made 
by an officer mentioned in sub-section (2) of section 3, 
such officer, as the case may be, shall irrespective of his 
ordinary jurisdiction, be deemed to be empowered to 
exercise all tho powers of the coinpcte~lt Court under 
sections 82, 83, 84 and 85 of the said Code for issuing a 
proclamation for such person and for attachment and sale I 

of his property situated in any part of the State 
and for taking any other action under the said sections. 
An appeal from any order made by any such officer rejecting 
an application for restoration of attached property 
shall lie to the Court of Session, having jurisdiction in 
the place where the said person ordinarly rcsides, as 
provided in sectioi~ 86 of the said Godc. 

(2) (a) Notwithstanding anything contained in 
sub-section (11, if the State Government have, or an 
officer mentioned in ~ ~ t - . , , ~ ; I ~ n  (2) of section 3 has, 
reason to believe that a person in respect o f whom a deten- 
tion order has been made has absconded or is concealing 
himself so that the order cannot be e xecured, the State 
Government or the officer, as the case may be, may, by 
order notified in the Tamil Nadu Government Gazette, 
direct the said person to appear before such officer at 
such place and within such period as may be specified in 
tho order. 
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(b) If such person fails to comply with such order, 
unless he proves that it was not possible for him to com- 
ply therewith, and that he had within the period specified 
in the order, informed the officer mentioned in the order 
of the reasons which rendered compliance therewith 
impossible and of his whereabouts, or proves that it -3 
not possible for him to so inform the officer mentioned in 
the order, he shal1,on conviction,be punished with imprison- 
ment for a ,-.- which may extend to one year, or with 
fine, with both. 

(c) Notwithstanding anything contained in the said 
Code, every offexice under clause (b) shall be cognizable. 

;rounds of 8. (1) When a persor is detained in pursuance or' 8 
rder of deter- detention order, the authorty making the order shall, 
ion to be dis- as soon as may be, bct not later than five days from 
losed ons affected per- the date of detention, communicate to him the grounds 
,y the order. on which the order has been made and shall afford him 

the earliest opportunity of making a representation again& 
the order to the State Government. 

(2) Nothing in sub-section (1) shall require tho ..' 
authority to disclose facts which it considers to be against 
the public interest to disclose. 

Zomtitution of 9. (1) Thc Str.tc Government shall, whenever neces- 
idvis ory sary, oonstitutc one or more Advisory Boards for tfpz 
3oards. purposes of this Act. 

(2) Every such Board shall consist of a Chairman 
and two other members, who are, or have been Judges of. 
any High Court or who are qualified under the Constitu- 
tion of India to be r ppointed as Judges of a High Court. 

Keference to 10. In every ca:.e where a detention order has been 
4dvisory made under this Act, the State Government shall, within . 
3oard. thee  weeks from the date of detention of a person u n h  

the order, place before the Advisory Board constituted 
by them under section 9, ths grounds on which the order 
bas been made and the representation, if any. made by.. 
the person affected by the order, and in the case where ' 
the order has been made by an officer, also the report by , 

such officer under sub-section (3) of section 3. 
'rocedure of 11. (1) The Advisory Board shall, after considering 
idvisory 
Boards. the materials placed bsfore it and,; after calling for such ... 

further information as it may deem necessary from th& 
State Government or from any person called for. the 
purpose through the State Government or from the rson r Q I ~ I I Q ~ Y I I M ! ,  ltllcl i f', ill iiny particular case, the A vlsory . 

D t i ~ l ~ !  o,ll~ltlt~t r 1 t  c ~ o t ~ ~ ~ l i d i l  RO tu do or if the person 
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concerned desirts to be heard,after hcarlny h im in persoil, 
submit its report to the State Govcrnmcnt, w ~ t h ~ n  mvcn 
weeks from the date of detention of'thc person concerned. 

(2).The report of the Advisory Board shall specify 
in a. separate part thereof the opinion of the Advisory 
b a d  .as to  whether or not there is sufficient cause for 
t h e  detention of the person concerned. 

(3) When there is a difference of opinion aaio'iig 
the members forming the Advisory Bcard, the opinion 
of the majority of such members shall be deemed to be 
tbe : opinion + of the Board. 

(4) .The proceedings of the Adviscry Board and it's 
~ o z t j  excepting that part of the report in which tfie 
 ion ,of ,the Advisory Board ,is specified shall be con: 
fidential. 

(5) Nothing in this section shall entitle any person 
against yhom a detention order has been made to appear- 
6fi a i y  legal practitioner in any matter connected with 
the reference to the Advisory Board. 

13. (1) In any case where the Advisory Board has Action upon 
reported that there is, in its opinion, sufficient cause for, report of Advi- 
tpe detentioa. of a person, the State Government may Board* 
confirm the detention order and continue the detention 
of the person concerned for such period, not exceeding 
the qaxipum period specified in section 13, as!- they 
tliink ..a.l .?, &. - 

(2),In any case where the Advisory Board has 
reported that there is, i n  its opinion no sufficient cause fdr . 
the detention of the person concerned, the Statc Govern- 
pent shall revoke the detention order and cause the 
pe'tson to be released forthwith. 

.Maximum 13. The maximum period for which any person period 
a be detained, in pursuance of any  detention order detentione 
ma 5 e' under this Act which has been corifirll~cd under 
section 12, shall be twelve months from the date of 
detention. 

14. (1) Without prejudice to the provisio~ls of secnon Revocation of - 
15 of the Tainil Nadu General Clauses Act, 1391 (Tamrlt detention 
Nadg .f .# Act 1 of l891), a detention order may, at ally time orders. 

1 25-12-51 
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be revoked or nodified by the State Goidernment, not- 
Gthslanalng that the order has been mad!: by an officer 
mentioned in sub-section (2) of section 3 9  

(2) The revocation or expiry of a detention order 
$hall not bar the making of a fresh detention order under 
section 3 against the same person, in ally case, where 
fresh facts have arisen .~fter the date of re\(ochtion or 
expiry, on whjcjl rhe Slate ~ l u v c r ~ i ~ ~ l e n !  OS an officer, 
as the case may be, are or is satisfied that such an order 
should be made. 

15. (1) The State Government, may, at any time, 
direct that any  p-rson detained in pursuance 0; a deten- 
tion order lllay I j d  roleased for m y  specified period, eithef . 

collditiona or upon such conditions ~pecifif,i 
in the direction as that person accepts, and may, at f ~ n y  
time canccl his rclcr~sc, 

(2) In directing the release of any detenri under 
sub-section (11, the State Government nlay r e q  lire him 
to enter into a bond, with or without suretir* , for due 
observance of the conditions specified in the @ ,rection. 

(3) Ally persou released under s u b - s e c ~ ~  ,tn (1) shall 
surrender himseIf at the time and place, a nd to the 
authority, specified in the order directing hj s release or 
cancelling his release, as the case may be, 

(4) If any person fails without snfif.ient cause to 
su I l.cndcr hi m s ~  1 f in the manner spscifiec'~ in sub-section 
(3).  Iic alt.. , , o n  cotrviction, be punished 14 th  imprjsol?. 
I I I L I I I may c x t e ~ ~ d  to iwo years, or 
wi[lt J ~ I I V ,  w i t  11 ~ J ~ J I  11. 

) 1 '  J 1 I I ~ I I I ~ ~ C I *  . \ ~ b - ~ ~ ~ t i ~ ~  (1) 
' i t  I I I 1 '  L C  coj~di l i011~ ilnpO sed lipon him 
~ I I I ( ( ~ I  I I I ( *  i I s c  1 1 ennered into 

I'i lit, ' 1)1)11(1 4I1:111 I ) c  I ' I   lilt c ~ I  ( 0  [)c folfcited and any 
I ' U l ' h ~ l )  ~ ) o I I I ) ~ I  \ l i t  I L . I I Y  b l l ;~II  I ~ c  liil.131L: tO p:ly the 
I  J l ~ l ~ ~ t ~ l ~ .  

16* No su i l*  i~r~~sccul ion or ot11er legal proceeding 
sllall l i e  ;lfi:l inst ~JzL .  Sr:kfL G~~~~~~~~~ Or oacer or Person. 01. :lny~Iling in _rood h i .  h done or 

to br S J Q X I ~  in puisu;ince of $his Acr. 
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17. On and after tlle commencement of this Act, Detention orders against no order o f  detention under the National Sccurity Act, 
1980 (Cent131 Act 65 of  1980) shall bc made by the State drug-offender, 
Government or any of their officers under thct Act in noonda, immo- - 
~espect of any bootlkgger, drug-offender, goonda, immoral der 1-4 traffic ~r slhm offen- 
~raffic offender or slum-grabber m the State of' Tamil gai,ber to be 
Nadu on the ground of preveniing him rrom acting made maer 
in any manner prejudicial to the malrjrenance or public this Act and 
order, where an order of detention may be or car be not under 
made agaicst such person, under this Act. National Secu- 

rity Act. 

18. (1) The Tamil Nadu Prevention of Dangerous Repeal and 
Activities of Boot-leggcrs, Drug-Offcnclers, Goondas. Saang6 
Immoral Traffic Offenders and Slum-gra b icrs Urdlnance, 
1982 (Tamil Nadu Ordina~ce 1 of 1982) is llereby repealed. 

(2) Notwi~nstanuing subh repear, anything done o: 
any action taken under the said Ordinance, shall be 
deemed to have been done or taken under t b s  Act. 





. . 2. Amendment of. section 2, Tamil Nadlc Act 14 oj 1952.--In ibl 
Tamil Nadu Prevention of Dangerous Activities o-f Bootleggers, Drub 
offenders, Goondas, Immoral 'Traffic Off ende-s and S l u m - s a b h  
&t, 3982 (Tamil k d l l  Act I I of 1982) (hereinrl'fcr relcrred (0 a 

3. lnsertion of new 
After section 5 of the 

' 1.1 I / / / / / /  11 ~ ~ ~ t ~ / . f i  /,/ 1 I! I,,? , / , ,, , 

/,/,// 1 ,,//w,;/,/ , , # / ,  *.,! 1 ,  t o  

section 5-A in Tumii Nudlc Act 14 of 1982- 
principal Act, the following section shall b 

I inserted, namely :- -1 
: 

"5-A. Grounds ul detention severable.-Where a person is - - ., . . 
bccn detained in pursuance of an order of deten 

' 

before or after the commencement of. the 
Uangerous Activities of Bootleggers, 
Immoral Traffic Offenders and slum-grabbers (Amendment) .A&, 
19861 under section 3 which has been mads on two or more groun 
sur;hcorder of detention shall be deemed to 
on each of such grounds and accordingly- I 

(4) such order shall not - be deemed to l)e invalid 0s b 
aperative merely because one or some of thc grounds 'is or are- 

(il vague, 
t' 

(ii) non-existent, 

(iii) not relevant, 
I 

(iv) not connected or ndt proximately connected with nd 
person, or 

(vJ invalid for any other reason whatsoever, 
I and it is not, therefore, possible to hold that the- Government or o h  

making such order would have been satisfied' as provided iu section 
with referenie to the remaining ground or 
order of detention ; 

i (b) the Government or officer making the order of iieu 
tion shall ot: deemed to have made the order of detention under -3 

I - said section after being satisfied as provided in that section d 
reference to the remaining ground or grounds . " , 



4. Arnenclnzent of section 14, l'anzil Nadu Acr 14 of 1982.--In 
sectioll 14 of the prilcipal A.ct, for sub-section (21, the followkg 
sub-sectior, s!lall be substituted, namely :- 

" (2 )  The revocation or expiry of a detention order (hereafter 
in [his sub-section referred to as the earlier dfitentiofi ofder) shall not 
[whether such carlier detention order has been made before or after' 
the co m ~ ~ ~ e n c c m e l ~  t of the Tamil Nadu l'rcvention of Qangerous 
Activi:ics of Cootleggcrs, Drug-offeuders, Goondas, Immoral Trafic 
OK.caders and Slum-grabbers (Amendment) Act, 19861 bar the 
making of anothe~, detention order (hereafter in this sub-section 
referred to as the subsequent detention order)' under section 3' against 
the same person: 

Provided that in a case where n.o fresh fE.cts have arisen after 
the revocation or expiry of the earlier detention order made against 
such person, the maxinlulll period for dhich svch person may be 
detained in pursuance of the subsequent detendon order shall in no 
case extend beyond the expiry of a period of twelve months from 
the (late of clcfiantiun under ,the earlier dstcntion order. ". 

S. VADWLU, - 
Commissioner and Secretary to Government, 

Law Department. 

i l -  - . .*--..- 
?BWTED AND PUBLTSIIED DY TITI7 I)TIllr.CITon Up S T A T I O m n Y  A m  m-@ 

Y A D ~ B ,  PK BEHALF OV THY t;~~\'f3Hh'YPfl'r r r i  TAMIL. EUPU 
'. d~ #. 4 





: 2 TAMIL NAIlXJ GOVERNMENT GAZETIZ EXTRAORDINARY 
- -.- - ----- 

2, Amendment of long title to Tamil Nadu Act 14 of 1982 
In thb long tftle to the Tamil'Nadu Prevention of Dangerous ACI ' 
ties of Bootleggers, Dnlg-offenders, Goondas, Immoral Tra 
Menders and Slum-grabbers Act, 1982 (Tamil bradu Act 14 
19821 (hereinafter referred to as the principal Act), after 
e x v ~ s *  " drug-offenders ", the .expression " forest-offenders " sk 
be mbertad. 

* 

3. Ammdment of preamble to Tamil Nadu Act 14 of 1982., 
Ia the preamble to the principal Act,- 

(1) in tbe fist paragraph, after the cxpressiop "drug-offender! 
,the expression' " foresf-offenders " shall be inserted ; 

. (2) in the second paragraph,- . - 
(a) after the expression '' drug-offenders ", the expressic 

" forestdffenders " shdl be inserted ; 

(b) a§ter the expression "urban aeas "; the expressic 
" and forest areas " shall be inserted. ; 

(c)  for the expression "five classes of persons ", the expre 
sion " six classes of persons " shall be substituted. 

4. Amendyent of seclion 1 ,  Tamil Nadu Acr 14 of -~982.-zi  
section 1 of the principal Act, in sub-section ( I ) ,  after the expressic 
" Drug-offenders ", the expression " Forest-offenders " sball 1. 
inserted. 

5.  Amendmeni of section 2, Tatnil Nadit Act 14 of 1 9 8 2 . 4  
&9~tio1+-2 ?of rtha .pxjncipal Act- 

(a) after sub-clause (ii), the following sub-clause shall -  be^ 
inserted, namely:-- 

" (LA) Ih the case of a forest-offender, when he is engaged 
or is making. pkeparations for engaging, in any of his activities as a 
fmrst-offender, whiPh affect adversely, or arc likely to afiect adversely, 
the maintenance of 'public order ;"; , 

( b )  in the Ex~lafiUfion, after the expression " public health ",' 
the e~ress;oa " or eco1ogic;al system " shall be added ; 
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The Wbuiq AQ c i  ifre T a d  fl kgssire Ass%inniy recetvecr he assent 
of the Governor on the 8th ~ecem-&%- and is hereby published for general 
information:- 

ACT PJp.91 PCT 2994. 

An Aq[ fqfther to qmend @g Tamil qeq'y pr$<p(/on of ~ & ~ e r o u s  ~ ~ t i ~ i t i e s  of Eootleqqqrs, 
brug-offenders, Forest-offenders, Goondas, Immoral Traffic Offenders and !3/#m- 
grabbers Act, 1982. 

BE it ena~ted by the Legislative Assemply p l  me $We pf TqmiJ Nadu in the Fifty-fifth Year 
of the Republic of India as fo~1ows:- 

S i oit'title and 1. (1) This Act may be called the Tamil Nadu Prevention of Dangerous Activities 
commence- of pootleggers, Drug-offenders, Forest-~ffenders, Goondas, lmmorgl Traffic Offenders 
vent. and Slum-grabbers (Amendment) Act, 2004. 

*I I. . (2) It shall be deemed ,to have come into force on the 1st day of October 2004. 

Amendment of 2. In the long fitle to the Tamil NaPu Prgvention of Dangerc~us Activities of Bootleggers, 
long title. Drug-offenders, Forest-offenders, Goondas; Immoral ~raf f ic  Offenders and Slum-grabbers 

Act, 1982 (hereinafter referred to as the principal Act), for the expression "immoral traffic 
offeqders and slum-grabbers", the expression "immoral traffic offenders, slum-grabbers 
an4 video pirates" shall be substituted. 

Awendment of 3. In the preamble to the principal Act,-- 
Preamble. 

(1) In the first paragraph, for the expression "immoral traffic offenders and slum- 
grabbers", the expression "immoral traffic ~ffenders, slum-grabbers and  vide^ pirgtes" 
$hall be substituted; 

(2) in the second paragraph,- 

(a) for the expression "i~(nqral traffic offenders or slum-grabbers", the 
expression 'imtnoral traffic offenders, slum-qrabbers or video pirates" shall be substituted; 

(b) for the expressiog "SIX q~ss f i ~ ; :  qf person$"' expression "s(tv9rl classes 
of persons" shall be substituted. 

Amendment of 4. In section t of the principal Act, in subsection (I), for the expression 'Immoral 
section 1. Traffic Offenders and Slum-grabbers", the expression "Immoral Traffic Offenders, Sluyo- 

grabbers and Video Pirates' shall be substituted. 

Amendment of 5. In qqdioq 2 of the principal &t,- 
qection 2. 

I (1) in clause (a), after sub-clause (v), the following sub-ctause sbq/\ be added, 
namely:- 

"(vi] in the case of a uideo pirate, when hdshe k engaged or is qak~nq 
preparations for engaging, in any of hislher activities as a video pirqte, which qffect 
aClvgcsety, or are likely to aftecf adverselg, \he maintenance of public order."; 

(2) after clquse fi), the following clause shall be inserted, namely:- 

"(j) "video pirate" means a person, who commits or attempts to ~grntrlil or 
abets the commission of offences of infringement ~f copyriqht in relation to a cine~~\gtggraph 
film or a record embodying any pq~ t  of saund, track associated with the film, punishable 
under the Copyright Act, T957 (Central, Act XIV of 1957).". 

Amendment of 6. In section 3 of the principal Act, in sub-section (I), after the expression "slum- 
section 3. grabber", the expression "or video pirate" shall be inserted. 

Amendment of 7. In s~ -'inn 17 of the principal Act,-- 
se ;ti :. 17. 

(1) in the rnarginal heading, for the expression "~mmoral traffic offender or slum- 
grabber", the expression "immoral traffic offender, slum-grabber or video pirate" shall be 
substituted; 
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(2) for the expression 'immoral traffic offender or slt~m-grabber", the expression 
.-immoral traffic offender, slum-grabber or video pirate" shal! bc subst.'tdtkd. 

U Yadu 8. (1) The Tamil Nadu Prevention of Dangerous Activities of Bootleggers, Drug- Repeal and 
Gffenders, Forest-Offenders, Goondas Immoral Traffic Offendm and Slum-grabbers saving. 

d2004 (Amendment) Ordinance, 2004 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken under the 
~ r i n c i ~ a l  Act, as amended b, the said Ordinance, shall be deemed to have been done 
br taken under the principal ~ c t ,  as amended by this Act. 

(By order of the Governor) 

Secretary to GoverhmenF-in-char@&, 
Law Depdrfmerrf. 
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Part 1W-Section 2 

Tamil Nadu Acts and Ordinances 

The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 30th August 2006 and is hereby published for general information:- 

ACT No. 16 OF 2006. I An Act further to amend the Tamil Nadu Prevention of Dangerous Activities of 
Bootleggers, Drug-Offenders, Forest-Offenders, Goondas, mmoral Traffic 
Offenders, Slum-Grabbers and Video Pirates Act, 7982. 1 

BE it enacted by the Legislative Assembly of the State of Ta il ~ a d u  in the 
Fifty-seventh year of the Republic of India as follows:- + i 

1. (1) This Act may be called the Tamil Nadu Prevention of Dangerous Activities of 
Bootleggers, Drug-Offenders, Forest-Offenders, Goondas, Immoral Traffic Offenders, 
Slum-Grabbers and Video Pirates (Amendment) Act, 2006. 

(2) It shall be deemed to have come into the force on the 5th day of July 2006. 

lmil Nadu Act 2. In the long title to the Tamil Nadu Prevention of Dangerous Activities of Bootleggers, 
14 of 1982. Drug-Offenders, Forest-Offenders, Goondas, Immoral Traffic Offenders, 

Slum-Grabbers and Video Pirates Act, 1982 (hereinafter referred to as the Principal Act), for 
the expression "slum-grabbers", the expression "sand-offenders, slum-grabbers" shall be 
substituted. 

3. In the preamble to the principal Act,- 

(I) In the first paragraph, for the expression "slum-grabbers", the expression 
"sand-offenders, slum-grabbers" shall be substituted; 

(2) in the second paragraph,- 
(a) for the expression "slum-grabbers", the expression "send-offenders, 

slum-grabbers" shall be substituted; 

(b) for the expression "seven classes of ?ersonsH, the expression 
"eight classes of persons" shall be substituted. 

Short title and 
commencement. 

Amendment of 
long title. 

I 

Amendment of 
Preamble. 
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Amendment of rtion 1 of the Principal Act, in sub-section (I), for the expression 
section 1. rs", the expressian "sand-offenders, slum-grabbers" shall be substituted. 

Amendment of 5. In sec ion 2 of the Prinapal Act,-- t section 2. 
(I)  in clause (a), after stlb-clause (iv), the following sub-clause shall be inserted, 

namely:- 

I "(iv-A) in the case of a sand-offender, when he is engaged, or is making 
I preparations for engaging, in any of his activities as a sand-offender, which affect adversely, 

or are likely to affect adversely, the maintenance of p~~b l i c  order ". 
(2) after clause (g), the following clause shall he inserted, namely:- 

"(gg) "sand-offender" means a perscn, who commits or attempts tc commit or 
abets t i e  commiss~on of offences in respect of ordinary sand punishable under the Mlnes 
and Minera!s (Development and Regulation) Act, 1957 or under the Tamil Nadu Mlnor Central 
M~nera  Cor cession Rules, '1959.". of 195 

Amendment of 6. In section 3 of the Principal Act, in sub-section ( I ) ,  after the expression 
section 3. "immoral traffic offenu'e;", the exy:lression "or sand-offender" shall be inserted. 

Amendment of -. 
/ .  In section 17 of the Prirrcipal Act,- 

section 1 7  
(1) in the marginal headirig, for the expression "slum grabber" the expression 

"sand offender, slurn-grabber" shall bs substituted; 
(2) for the expression "slum grabber", the expression "sand-offender, 

slum-grabbe:" shall be substituted. 

Repeal and 8 ( I )  The Tamil Nadu Prevention of Dangerous Activities of Bootleggers, Tamil r 
saving. Drug-Offender?, Forest-Offenders, Goondas, Immoral Traffic Offenders, Slum-Grabbers and Ordi 

Video Pirates (Amendment) Ordinance, 2006 is hereby repealed. 2 of 

(2) Notwithstanding such repeal, anything done or any action taken under the 
Principal Act, as amended by the said Ordinance, shall be deemed to have been done or 
taken under the principal Act, as amended by this Act. 

(By order of the Governor) . ' . 

" .  

S. DHEENADHAYALAN, 
, *., , Secretary to Government (in-charge), 

Law Department. 

- - 

PRINTED AND PUBLISHED BY THE SPECIAL COMMISSIONER AND COMMISSIONER OF STATIONERY IND PRINT 
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Part IV-Section 2 
Tamil Nadu Acts and Ordinances 

- 
The following Act of the Tamil Nadu Legislative Assembly received the assent of the 

Governor on the 15th May 2008 and is hereby published for general information:- 

ACT No. 16 OF 2008. 

A n  Act  further to a:::er:c! the Tamil Nadu Prevention o f  Dangerous Activities of 
Bootleggers, Drug-offenders, Forest-offenders, Goondas, Immoral Traffic-offenders, 
Sand-offenders, Slum-grabbers and Video Pirates Act, 1982. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-ninth 
Year of the Republic of India as follows:- 

/ 
1. (1) This Act may be called the Tamil Nadu Prevention of Dangerous Activities 'Short title and 

of Bootleggers, Drug-offenders, Forest-offenders, Goondas, Immoral Traffic-offenders, 
ment 

Sand-offenders, Slum-grabbers and V~deo Pirates (Amendment) Act, 2008. 

(2) It shall come into force on such date as the State Government may, by 
notification, appoint. 

2. In sect~on 2 of the l'arnil Nadu Prevention of Dangerous Activities of Lootleggers, Amendment 

Drug-offenders, Forest-offenders, Goondas, Immoral Traffic-offenders, Sand-offenders, Of Section *. 
Slum-grabbers and Video Pirates Act, 1982, in clause (0, for the expression "punishable 
under Chapter XVI or Chantnr XVll or Chapter XXll of the Indian Penal Code, 1860 (Central 
Act XLV of 1860);", the expre>,sion "punishable under section 153 or section 153-A under 
Chapter Vlll or under Chapter XVI or Chapter XVll or Chapter XXll of the Indian Penal 
Code, 1860 (Central Act XLV of 1860) or punishable under section 3 or section 4 or 
section 5 of the Tamil Nadu Property (Prevention of Damage and Loss) Act, 1992 
(Tamil Nadu Act 59 of 1992);" shall be substituted. 

(By order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government, 

Law Depatfment. 

- - 
 TED AND PUBLISHED BY TI1E SPECIAL COMMISSIONER AND COLlMlSSlONER OF STATIONERY AND PRINTING, 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 2nd September 2014 and is hereby published for general information:—

ACT No. 19 OF 2014.

An Act further to amend the Tamil Nadu Prevention of Dangerous Activities of
Bootleggers, Drug-offenders, Forest-offenders, Goondas, Immoral Traffic Offenders,
Sand-offenders, Slum-grabbers and Video Pirates Act, 1982.

BE it enacted by the  Legislative Assembly of the State of Tamil Nadu in the Sixty-fifth
Year of the Republic of India as follows:—

1. (1) This  Act may be called the Tamil Nadu Prevention of Dangerous Activities of
Bootleggers, Drug-offenders, Forest-offenders, Goondas, Immoral Traffic Offenders, Sand-
offenders, Slum-grabbers and Video Pirates (Amendment ) Act, 2014.

    (2) It shall come into force on such date as the State Government may, by notification,
appoint.

2. In the long title to the Tamil Nadu Prevention of Dangerous Activities of Bootleggers,
Drug-offenders, Forest-offenders, Goondas, Immoral Traffic Offenders, Sand-offenders, Slum-
grabbers and  Video Pirates Act, 1982  (hereinafter referred to as the principal Act), for the
expression “bootleggers,  drug-offenders”, the expression “bootleggers, cyber law offenders,
drug-offenders” shall be substituted.

3. In the preamble to the principal Act,—

(1) in the first paragraph, for the expression “bootleggers, drug-offenders”, the
expression “bootleggers, cyber law offenders, drug-offenders” shall be substituted;

(2) In the second paragraph,—

(a) for the expression “bootleggers,  drug-offenders”, the expression “bootleggers,
cyber law offenders, drug-offenders” shall be substituted;

(b) the expression “eight” shall be omitted.

4. In section 1 of the principal Act, in sub-section (1), for the expression “Bootleggers,
Drug-offenders”, the expression “Bootleggers, Cyber law offenders, Drug-offenders” shall be
substituted.

5. In section 2 of the principal Act,—

(1) in clause (a), after sub-clause (i), the following sub-clause shall be inserted,
namely:—

“(i-A) in the case of a cyber law offender, when he is engaged, or is making preparations
for engaging, in any of his activities as a cyber law offender,  which affect adversely, or are
likely to affect adversely, the maintenance of public order;”;

(2) after clause (b), the following  clause shall be inserted, namely:-

“(bb) “cyber law offender” means a person, who commits or attempts to commit or
abets the commission of any offence, punishable under Chapter XI of the Information
Technology  Act, 2000 (Central Act 21 of 2000);” ;

(3) in clause (f), the expression “habitually” shall be omitted.

 6. In section 3 of the principal Act, in sub-section(1), after the expression “bootlegger”,
the expression “ or cyber law offender”  shall be inserted.

Short title and
commence-
ment.

Amendment of
long title.

Amendment of
preamble.

Amendment of
section 1.

Amendment of
section 2.

Amendment of
section 3.

Tamil Nadu Act
14 of 1982.
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7. In section 17 of the principal Act,—

(1) In the marginal heading, for the expression “bootlegger,  drug-offender”, the
expression “bootlegger, cyber law offender, drug-offender” shall be substituted;

(2) for the expression “bootlegger,  drug-offender”, the expression “bootlegger, cyber
law offender, drug-offender” shall be substituted.

(By Order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,

Law Department.

Amendment of
section 17.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 2nd September 2014 and is hereby published for general information:—

ACT No. 20 OF 2014.

An Act further to amend the  Tamil Nadu Prevention of Dangerous Activities of
Bootleggers, Drug-offenders, Forest-offenders, Goondas, Immoral Traffic Offenders,
Sand-offenders, Slum-grabbers and Video Pirates Act, 1982.

BE it enacted by the  Legislative Assembly of the State of Tamil Nadu in the Sixty-
fifth Year of the Republic of India as follows:-

1. (1) This  Act may be called the Tamil Nadu Prevention of Dangerous Activities
of Bootleggers, Drug-offenders, Forest-offenders, Goondas, Immoral Traffic Offenders,
Sand- offenders, Slum-grabbers and Video Pirates (Second Amendment) Act, 2014.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In the long title to the Tamil Nadu Prevention of Dangerous Activities of Bootleggers,
Drug-offenders, Forest-offenders, Goondas, Immoral Traffic Offenders, Sand-offenders,
Slum-grabbers and Video Pirates Act, 1982  (hereinafter referred to as the principal
Act), for the expression “sand-offenders, slum-grabbers”, the expression “sand-offenders,
sexual-offenders, slum-grabbers” shall be substituted.

3. In the preamble to the principal Act,—

(1) in the f i rst  paragraph, for the expression “sand-offenders,
slum-grabbers”, the expression “sand-offenders, sexual- offenders, slum- grabbers” shall
be substituted;

(2) in the second paragraph, for the expression “sand-offenders, slum-grabbers”,
the expression “sand-offenders, sexual-offenders, slum- grabbers” shall be substituted.

4. In section 1 of the principal Act, in sub-section (1), for the expression
“Sand-offenders, Slum-grabbers”, the expression “Sand-offenders, Sexual-offenders,
Slum-grabbers” shall be substituted.

5. In section 2 of the principal Act,—

(1) in clause (a), after sub-clause (iv-A), the following sub-clause shall be
inserted, namely:-

“(iv-B) in the case of a sexual -offender, when  he is engaged, or is making
preparations for engaging, in any of his activities as a sexual-offender, which affect
adversely, or are likely to affect adversely, the maintenance of public order;”;

(2) in clause (f), for the expression “under Chapter XVI”, the expression “under
Chapter XVI other than sections 354, 376,376-A, 376-B, 376-C, 376-D and 377” shall
be substituted;

(3) after clause (gg), the following clause shall be inserted, namely:-

“(ggg) “sexual-offender” means a person, who commits or attempts to
commit or abets the commission of any offence punishable under sections 354, 376,
376-A, 376-B, 376-C,376-D or 377 of the Indian Penal Code (Central Act XLV of 1860)
or the Tamil Nadu Prohibition of Harassment of Women Act, 1998 (Tamil Nadu Act
44 of 1998) or the Protection of Children from Sexual Offences Act, 2012 (Central Act
32 of 2012);”.

Short title and
commencement.

Amendment of
long title.

Amendment of
preamble.

Amendment of
section 1.

Amendment of
section 2.

Tamil Nadu Act
14 of 1982.
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6. In section 3 of the principal Act, in sub-section (1),  after the expression
“sand-offender”, the expression “or sexual-offender” shall be inserted.

7. In section 17 of the principal Act,—

(1) in the marginal heading, for the expression “sand-offender, slum-grabber”,
the expression “sand-offender, sexual-offender, slum-grabber” shall be substituted;

(2) for the expression “sand-offender, slum-grabber”, the expression “sand-
offender, sexual-offender, slum-grabber” shall be substituted.

(By Order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,

Law Department.

Amendment of
section 3.

Amendment of
section 17.
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The following Act of the Tamil Nadu Legislative Assembly 
received the assent of the Governor on the 21st June 2022 and 
is hereby published for general information:—

ACT No. 39  OF 2022.

An Act further to amend the Tamil Nadu Prevention of 
Dangerous Activities of Bootleggers, Cyber law offenders, 
Drug-offenders, Forest-offenders, Goondas, Immoral Traffic 
offenders, Sand-offenders, Sexual-offenders, Slum-grabbers 
and Video Pirates Act, 1982.

   Be it enacted by the Legislative Assembly of the State of  
Tamil Nadu in the  Seventy- third Year of the Republic of India as  
follows:-

1. (1) This Act may be called the Tamil Nadu Prevention 
of Dangerous Activities of Bootleggers, Cyber law offenders,  
Drug-offenders,  Forest-offenders, Goondas, Immoral Traffic offenders, 
Sand-offenders, Sexual-offenders, Slum-grabbers and Video Pirates 
(Amendment)  Act, 2022.

Short title and 
commencement.

  (2) It shall come into force at once.

Tamil Nadu Act  
14 of 1982.

2. In section 15 of Tamil Nadu Prevention of Dangerous Activities 
of Bootleggers, Cyber law offenders, Drug-offenders, Forest-
offenders, Goondas, Immoral Traffic offenders, Sand-offenders, 
Sexual-offenders, Slum-grabbers and Video Pirates Act, 1982,-

Amendment of 
section 15.

	 (1) to sub-section (1), the following proviso shall be added, 
namely:-

	 “Provided that an officer mentioned in sub-section (2) of 
section 3 may, direct the release of a detenu to attend the death or 
funeral of his close relative.

 Explanation.- For the purpose of this proviso, “close relative” 
means father, mother, wife or husband, as the case may be, son, 
daughter, full brother or full sister.”;	

 	 (2)    in sub-section (2), after the expression “State Government”, the 
expression “or an officer mentioned in sub-section (2) of section 3, as the case 
may be,” shall be inserted.

(By Order of the Governor) 

                                                                                  
	 C. GOPI RAVIKUMAR,
  	 Secretary to Government (Legislation),
	 Law Department.
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The following Act of the Tamil Nadu Legislative Assembly 
received the assent of the Governor on the 6th June 2025 and 
is hereby published for general information:—

ACT No. 36 OF 2025.

An Act further to amend the Tamil Nadu Prevention of 
Dangerous Activities of Bootleggers, Cyber law offenders, 
Drug offenders, Forest-offenders, Goondas, Immoral Traffic 
Offenders, Sand-offenders, Sexual-offenders, Slum-grabbers 
and Video Pirates Act, 1982.

Be it enacted by the Legislative Assembly of the State of  
Tamil Nadu in the Seventy-sixth Year of the Republic of India as 
follows:—

Short title and 
commencement.

1.	 (1)	 This Act may be called the Tamil Nadu Prevention of 
Dangerous Activities of Bootleggers, Cyber law offenders, Drug 
offenders, Forest-offenders, Goondas, Immoral Traffic Offenders, 
Sand-offenders, Sexual-offenders, Slum-grabbers and Video Pirates 
(Amendment) Act, 2025.

	 (2) It shall come into force on such date as the State 
Government may, by notification, appoint.

Amendment of long 
title.

2. 	In the long title to the Tamil Nadu Prevention of Dangerous 
Activities of Bootleggers, Cyber law offenders, Drug offenders, 
Forest-offenders, Goondas, Immoral Traffic Offenders, Sand-
offenders, Sexual-offenders, Slum-grabbers and Video Pirates Act, 
1982 (hereinafter referred to as the principal Act),   for the expression 
"bootleggers, cyber law offenders, drug offenders", the expression 
"bio-medical waste offenders, bootleggers, cyber law offenders, drug 
offenders, economic offenders” shall be substituted.

Tamil Nadu  
Act 14 of 1982.

Amendment  of 
preamble.

3.	 In the preamble to the principal Act,—

	 (1)	 in the first paragraph, for the expression "bootleggers, 
cyber law offenders, drug offenders", the expression "bio-medical 
waste offenders, bootleggers, cyber law offenders, drug offenders, 
economic offenders” shall be substituted;

	 (2)	 in the second paragraph, for the expression "bootleggers, 
cyber law offenders, drug offenders", the expression "bio-medical 
waste offenders, bootleggers, cyber law offenders, drug offenders, 
economic-offenders”  shall be substituted.

Amendment of 
section 1.

4.	 In section 1 of the principal Act, for sub-section (1), the 
following sub-section shall be substituted, namely:—

	 "(1) This Act may be called the Tamil Nadu Preventive 
Detention Act, 1982.".
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5.	 In section 2 of the principal Act, —

	 (1)	 in clause (a),—

		  (a)	 sub-clauses (i) and (i-A) shall be  re-numbered  
as sub-clauses (i-A) and (i-B), respectively, and before sub-clause 
(i-A) as so re-numbered, the following sub-clause shall be inserted, 
namely: —

			   “(i) in the case of a bio-medical waste offender, 
when he is engaged, or is making preparations for engaging in any of 
his activities as a bio-medical waste offender, which affect adversely, 
or are likely to affect adversely, the maintenance of public order;”;

		  (b) sub-clause (ii-A) shall be re-numbered as sub-clause 
(ii-B) and before sub-clause (ii-B) as so re-numbered, the following 
sub-clause shall be inserted, namely: —

			   “(ii-A)	 in the case of an economic offender, when 
he is engaged, or is making preparations for engaging in any of his 
activities as an economic offender, which affect adversely, or are 
likely to affect adversely, the maintenance of public order;”;

	 (2)	 after clause (a), the following clause shall be inserted, 
namely: —

		  “(aa) “bio-medical waste offender” means a person, 
who disposes of or attempts to dispose of any  bio-medical waste in 
contravention of the Bio-Medical Waste Management Rules, 2016, 
which is punishable under the Environment Protection Act,1986 
(Central Act 29 of 1986);”;

	 (3)	 clause (ee) shall be re-lettered as clause (eee) and 
before clause (eee) as so re-lettered, the following clause shall be 
inserted, namely: —

		  “(ee) “economic offender” means a person, who 
commits or attempts to commit or abets the commission of any 
offence punishable under the Chit Funds Act, 1982 (Central Act 40 
of 1982) or the Tamil Nadu Protection of Interests of Depositors (in 
Financial Establishments) Act, 1997 (Tamil Nadu Act 44 of 1997) or 
the Banning of Unregulated Deposit Schemes Act, 2019 (Central Act 
21 of 2019);”; 

	 (4) in clause (f), for the expression “punishable under section 
153 or section 153-A under Chapter VIII or under Chapter XVI other 
than sections 354, 376, 376-A, 376-B, 376-C, 376-D and 377 or 
Chapter XVII or Chapter XXII of the Indian Penal Code (Central Act 
XLV of 1860)”, the expression “punishable under sections 80, 87 
to 97 under Chapter V or Chapter VI except section 113 or section 
192 or section 196 under Chapter XI or under Chapter XVII or under 
Chapter XIX except sections 356 and 357 of the Bharatiya Nyaya 
Sanhita, 2023 (Central Act 45 of 2023)” shall be substituted;

Amendment of 
section 2.



150 TAMIL NADU GOVERNMENT GAZETTE  EXTRAORDINARY

	 (5)	 for clause (g), the following clause shall be substituted, 
namely: —

		  “(g) “immoral traffic offender” means a person who 
commits or abets the commission of any offence punishable under 
sections 98 and 99 of the Bharatiya Nyaya Sanhita, 2023 (Central 
Act 45 of 2023) or punishable under the Immoral Traffic (Prevention) 
Act, 1956 (Central Act 104 of 1956);”;

	 (6)	 in clause (ggg), for the expression “punishable under 
sections 354, 376, 376-A, 376-B, 376-C, 376-D or 377 of the Indian 
Penal Code (Central Act XLV of 1860)”, the expression “punishable 
under sections 64 to 71 or sections 74 to 79 under Chapter V of the 
Bharatiya Nyaya Sanhita, 2023 (Central Act 45 of 2023)” shall be 
substituted.

Amendment of 
section 3.

6.	 In section 3 of the principal Act, in sub-section (1), for the 
expression “bootlegger, or cyber law offender or drug offender”, the 
expression "bio-medical waste offender or bootlegger or cyber law 
offender or drug offender or economic offender” shall be substituted.

Amendment of 
section 4.

7.	 In section 4 of the principal Act, for the expression “the Code 
of Criminal Procedure, 1973 (Central Act 2 of 1974)", the expression 
“the Bharatiya Nagarik Suraksha Sanhita, 2023 (Central Act 46 of 
2023)” shall be substituted.

Amendment of 
section 7.

8.	 In section 7 of the principal Act,—

	 (1)	 for sub-section (1), the following sub-section shall be 
substituted, namely:—

		  "(1) If the State Government have, or an officer  
mentioned in sub-section (2) of section 3 has, reason to believe 
that a person in respect of whom, a detention order has been made 
has absconded, or is concealing himself so that the order cannot be 
executed, then the provisions of sections 84 to 89 of the Bharatiya 
Nagarik Suraksha Sanhita, 2023 (Central Act 46 of 2023) shall 
apply in respect of such person and his property, subject to the 
modifications mentioned in this sub-section and, irrespective of the 
place where such person ordinarily resides, the detention order made 
against him shall be deemed to be a warrant issued by a competent 
Court. Where the detention order is made by the State Government,  
an officer, not below the rank of District Magistrate or Commissioner 
of Police authorised by the State Government in this behalf,  
or where the detention order is made by an officer mentioned in 
sub-section (2) of section 3, such officer,  as the case may be, shall 
irrespective of his ordinary jurisdiction, be deemed to be empowered 
to exercise all the powers of the competent Court under sections 
84, 85, 86, 87 and 88 of the said Sanhita for issuing a proclamation 
for such person and for identification, attachment and sale of his 
property situated in any part of the State and for taking any other 
action under the said sections. An appeal from any order made by 
any such officer rejecting an application for restoration of attached 
property shall lie to the Court of Session, having jurisdiction  
in the place where the said person ordinarily resides, as provided  
in section 89 of the said Sanhita.”; 

	 (2) in sub-section (2), in clause (c), for the expression “said 
Code”, the expression  “said Sanhita” shall be substituted.
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9.	 In section 17 of the principal Act,—

	 (1) In the marginal heading, for the expression “bootlegger, 
cyber law offender, drug offender”, the expression “bio-medical waste 
offender, bootlegger, cyber law offender, drug offender, economic 
offender" shall be substituted;

	 (2) for the expression ”bootlegger, cyber law offender,  
drug offender”, the expression “bio-medical waste offender, 
bootlegger, cyber law offender, drug offender, economic offender" 
shall be substituted.

Amendment of 
section 17.

(By Order of the Governor) 

	 S. GEORGE ALEXANDER,
  	 Secretary to Government,
	 Law Department.
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